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cnly anxious to stop travel on forged
passports and the introduction of
Clearance Certificates was a step .n
that direction. Thig was introducad in
Ncvember, 1959, when travel on furg-
ed passports by illiterate and semi-
literate persons was rampant. The
instructions issued were that illiterate
and semi-literate persons should apply
fcr  Clearance Certificates to the
Regional Passport Offices 15 days ba-
‘fore their departure for the United
Kmgdom and other West European
coun‘ries in order that the checkposts
may verify the genuineness of taeir
prassports. The airport officiais
carried out the instructions correct’y
all along and there was no misinter-
nretation of the instructions on the
part of anyone. In the recent inst-
ance in which two persons holding
valid passports were not allowed to
travel, unfortunately the travellers
did not have the Clearance Certifica'les
issued by the Regional Passpert
Officer to show the genuineness of the
Fassports.

The situation has however been tc-
viewed thereafter and the instructioas
referred to above have since been
withdrawn as forgeries in passporis
bave been practically checked by the
various other steps taken.

Pandara Road Flats

f Shri M. B. Thakore:
1955. _Shrimati Ila Palchoudhuri:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact thas the
Residents’ Association of Pandara
Road ‘B’ Type Flats submitted a
memorandum recently for provisivn
of amenities for the welfare of the
recidents of the colony;

(b) if so, what are the amenities
asked for; and

(c) what action has been taken tc
provide the same?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.

(b) and (c). A stalement is laid on
the Table. [See Appendix III, annex-
ure No. 63].
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Import of Tea Brick

1957. Shri P. C. Borooah: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether the import of tea brick
into India has increased between 1958

and 1959 by more than a hundred

per cent; and
(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.
Labour Welfare Committee

i958. Shri P. C. Borooah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(2) whether the Tea Board has sct
up a Labour Welfare Committee; and
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(b) if so, the objectives of ‘his
committee?

The Minister of Commerce (Shri
Kapungo): (a) Yes, Sir.

(b) The functions of this Commit-
tee are:

(i) to formulate an over-all pro-
gramme of labour welfare in
terms of Section 30(1) of the
Tea Act, 1953, ensuring that
the funds available are utilis-
ed for urgent needs not cover-
ed by the statutory obligation
of tea garden ownmers;

(ii) to examine and recommend
labour welfare schemes to the
Executive Committee and/or
Tea Board to consider speci-
fically whether the schemes
would create enthusiasm and
incentive among workers;

(iii) to frame guiding principies
for the grant of financiai
assistance like  educational
stipends, grants to hLospitals
and schools, grants for en-
couraging sports, scouting;

(iv) to frame guiding principles
for any other welfare activity
of the Board; and

(v) to ensure that funds sanction-
ed for particular Labour Wel-
fare Schemes are properly
utilised.

MOTION FOR ADJOURNMENT AND
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
12 hrs.

DismissaL. OF NEPALESE CABINET BY
THE KING OoF NEPAL

Mr. Speaker: I have received notice
of an adjournment motion by Shri
Indrajit Gupta and a call attention no-
tice by Shri Braj Baj Singh, regarding
the dismissal of the Nepalese Cabinet
by the King of Nepal and the reper-
cussions of it in India, Nepal being
our next door neighbour. Incidental-
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Adjournment and
Calling Attention 3974
to Matter of
Urgent Public
Importance

1y, it is said, General Thimayya hap-
pened to be in Kathmandu when the
suspension of constitutional govern-
ment in the neighbouring State of
Nepal happened.

I would not have brought it up ex-
cept for the reason that it is a neigh-
bouring State and whatever
happens there—any kind of coup and
others, if they should be there—might
have repercussions here because it is
on our borders particularly where we
have got some trouble with China. I
would like to know  what the hon.
Minister has to say about it,

Shri Indrajit Gupta (Calcutta-
South West): Sir, may I just put a
question? 1 would like to know whe-
ther our Government has been
taken completely by surprise by this
development or whether they had any
previous communication or report
through our Embassy at Kathmandu
that some such political crisis was
developing. May I also know whether
it is a fact that just at this moment
our Ambassador instead of being at
Kathmandu is away on a shikar party
somewhere?

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Sir, may I
just submit one thing. I am rather
surprised to see that you have admit-
ted it, but with due respect to you,
Sir, 1 venture to point out that this
matter can noi be discussed in the
shape of an adjournment motion.

Mr. Speaker: I have not given my
consent. Why is the hon. Member in a
hurry? Just before giving my con-
sent I wanted to know the facts.
Sometimes I dispose of adjournment
motions in my chamber itself and
sometimes I reject them here without
asking the hon. Members concerned
to give any further explanation. So
far as this matter is concerned, it con-
cerns a State which is just on our bor-
ders, and on the other side of that
border we have got a big country
which has encroached upon 12,000





